CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL EENCH
0ALNo004/897

New Delhi: this the o/  day of Sep tember,2000%l

HON 'BLE MR.S.R.ADIGE,VICE CHAIRMAN(A).:
HON'BLE MR, KULDIP SINGH,MEMEER (3)

Sop Singhy’

s/o ShiMan Singhy

R/o 18/215, Kalyan Pur T )
New Delhi N oo Applican £y
(By Adwocate: Shri Yogesh Shanmas

Versus

1. Union of India
through
the Election Commission of Indla,
Nirvachan Sadaniy
Ashoka Roady!
New Del hi%l

1

23 The Deputy Election Commissionery
Nirvachan Sadan,Ashoka Roady
New Del hid

3 The Principal Secretary & Director (Admn)F
Election Commission of India¥

Nirvacahn Sadanfy
Ashoka Ro ady

New Delhi . | 4 a ;::fRSSpondentgﬁ

(By Adwocate: Shri §vK.Anand, Sr.gounsel
with Shri Arun Birbal).

~ ORDER
Mr.s RADIGE UC(AYs ¢

Applicant impugns the charge sheet dated 8.1,'97
(Annexure-iﬁ); the Enquiry Officer's report dated 16.9, 97
(Annexure-A8); the Disciplinary Authorlty“s order dated
18,1597 (Annexure=A/1) and the appellate authority“s

order dated 19.6,98 (Annexure=A2)3T He seeks reinstatement

with consequential bensfitsy

2J Applicant was chargesheeted on the charge
firstly that he had secured employment in respondents’
organisation by producing a High School Certificate

which was not original, and had been debarred from

sppearing in the High School Examdl for 3 years as he had-
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been /cheatingsd Secondly it was further all eged

against him that despite being directed to prodﬁcﬁ

the original High School Examii certificate,1991

for verification vide Memo dated 10374197, he had not

done sod Thirdlyy it was alleged that the Registrary

Mmadhyamik Board, UP ( from whom applicant had prodﬁced

the certificate)had certified that applicant had

appeared in the High School Exan3i1991 and the same had

been cancelledd

34 The Enqﬁiry Officer in his report dated

1649897 held all the charges as provedd'

4, AR copy of the EZ‘D;s report was furnished to

applicant for mepresentation, if anyd

5 The Disciplinary Authority impugned order dated
18115197 records that applicant did not submitlany
representation till that datel Accepting the Ev0's
findings the Disciplinary Ruthority by impu gned‘

order dated 1811797 dismissed applicent from service
which penal ty uas wpheld vide appellate order dated

1936398, giving rise to the present DA,

6, On behalf of the applicant, it has been urged
that the relied upon documents were not furnished to
applicant despite his prayer; which prejudicedhim in
the enquiryd It is also contended that it is a

case of no evidences Thirdly it has been urged that
applicant Was examined before the PWUs were called upon
to lead evidenced Lastly, it was urged that no

personal hearing was given by the appellate Authori tyh

7. On behalf of respondents Shri Anand Learned
Senior counsel has invited our attention to para 2 of
applicant's appeal in which he has admitted his

misconduct but states it was not intentional] Again

in his petition dated 1739398 ( copy on record) addressed
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to the Chief Election’ Commissioneriy applicant in
para 8 thereof has tendered unqualified apology
for his lapse and in para 9 thereof states that he
alone is responsible for the samei
g 'fhe whole objective of framing the detailed
procedure for conducting departmen tal proceedings

as contained in the CCS(CCAS Rules is to ensure

that the charged officer gets full opportunity
to defend himself in the proceedingd In present
case it is clear that applicant has adnitted the

lapeed In the light of applicant's oun adnission

of the lapse as noticed above, the impughed oraers
warrant no interferenced thuever, nothing contained
in this order will p~r8c1UdB resﬁondents them sel ves
from considering applicant;s prayer sympathetically",’:

if they are so digposed to dofd

94 yYith the above observations, the OA is dismissed,’

No costsy’
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( KGLDIP JINGH) ( s.élaagiz )?4\
MEMBER (3) VICE CHAIRMAN(A)S!
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